FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF UGL ENGINEERING PRIVATE

LIMITED
1. | Name of corporate person UGL ENGINEERING PRIVATE
LIMITED
2. | Date of incorporation of corporate person 24/07/2013
3. | Authority under which corporate person is | Registrar of Companies, Maharashtra,
incorporated /registered Mumbai
4. | Corporate Identity Number—Eimited-Liability | U74999MH2013PTC246084
Identity- Number-of corporate person
S. | Address of the Registered Office and Principal | B-7, Om Parshwanath apartments, Desai &
Office (If Any) of corporate person Sheth nagar, Sai baba nagar, Borivali
(West), Mumbai — 400092, Maharashtra,
India.
6. | Liquidation Commencement Date Of Corporate | 220 March, 2024

Person
7. | Name, address, email address, telephone number | Ms. Nayana Premji Savala

and the registration number of the Liquidator 1/101-A, Vishal Susheel CHS,

Nariman Road, Vile Parle East, Mumbai
400 057 Maharashtra, India

Email: nalinisavala@gmail.com

Tel.: 9082605500

IP Registration No: IBBI/IPA-003/IP-

‘ N00051/2017-18/10491

8. | Last date for submission of claims 20" April, 2024

Notice is hereby given that UGL Engineering Private Limited has commenced voluntary liquidation on 22
March, 2024.

The stakeholders of UGL Engineering Private Limited are hereby called upon to submit a proof of their claims,
on or before 20" April, 2024, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may
submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of the Liquidator:

A ovala/l
#\b AN A {i‘: :

Nayana Premji Savala
Liquidator

AFA Expires19/12/2024
Date: 23" March, 2024
Place: Mumbai
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° SAHAKARI BANK LTD. j ( HEBROT
MULTI-STATE SCHEDULED BANK ouenion | OO

HEAD OFFICE - “Kalyanam_astu”, Om Vijaykrishna Apartment,
Adharwadi Road, Kalyan (W), Dist. Thane-421301

POSSESSION NOTICE

Whereas the undersigned being the Authorised Officer of The Kalyan Janata Sahakari Bank Ltd. under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and
in exercise of powers conferred under Section 13(12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued Demand Notice dated 15.07.2022 u/s. 13(2) of the SARFAESI Act, 2002
calling upon 1) the Borrower Mr. Sunil Ramchand Teckwani residing at Flat No. 7002, 7th Floor, Aster
Wing, The Blooming Gardens, Section-5, Ulhasnagar-421003, 2) the Borrower Mrs. Asmita Sunil
Teckwani residing at Flat No. 7002, 7th Floor, Aster Wing, The Blooming Gardens, Section-5, Ulhasnagar-
421003, and 3) Guarantor Mr. Rajesh Ramchand Teckwani residing at Flat No. 7003, 7th Floor, Aster
Wing, The Blooming Gardens, Section-5, Ulhasnagar-421003, to repay the amount mentioned in the said
Notice being Rs. 66,38,348.15 (Rupees Sixty-Six Lakh Thirty-Eight Thousand Three Hundred Forty-
Eight Paise Fifteen Only) as on 30.06.2022 together with future interest at the contractual rate on the
aforesaid amount and incidental expenses, costs, charges etc. incurred / to be incurred from 01.07.2022
onward until the date of payment, within 60 days from the receipt of the said Notice.
AND WHEREAS the borrower and others mentioned hereinabove having failed to repay the amount, all the
parties mentioned hereinabove in particular and to the public in general, it is informed that the undersigned
has taken symbolic possession of the property described herein below in exercise of powers conferred on
him under section 13(4) of the said Act read with the Rule 8 of the said Rules on this 19.03.2024, for the
recovery of loan outstanding amount Rs. 67,16,616.15 (Rupees Sixty-Seven Lakh Sixteen Thousand Six
Hundred Sixteen Paise Fifteen Only) (Interest charged upto 29.02.2024) together with future interest at
the contractual rate on the aforesaid amount and incidental expenses, costs, charges etc. incurred / to be
incurred from 01.03.2024. The borrowers and the others mentioned hereinabove in particular and the
public in general are hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of The Kalyan Janata Sahakari Bank Ltd., as per notice served
on the borrowers and guarantor as mentioned above.

DESCRIPTION OF THE PROPERTY
Residential Flat no. 7002 admeasuring about 624 Sq.Ft. carpet area (749 Sq.Ft. Built up area) along
with Open Terrace of 162 Sq.Ft. on 7th floor in the “ Aster wing” of “The Blooming Gardens”, situated
at CTS No. 30345, Hissa No. 1/6 constructed on (1) Plot No. 331 of Section-5 area admeasuring 1091
Sq.Yards (2) Plot No. 332 of Section-5 area admeasuring 954 Sq. Yards (3) Portion of Plot no. 333 (P)
of Section-5 area admeasuring 876 Sq. Yards (4) E.No. 82 along with contiguous strip of land E. No.
83 and Plot No. 334(P), Plot No. 321 (P), Plot No. 322(P), Plot No. 323(P), Sheet No. 21 area
admeasuring 789 Sq.Yards at Ulhasnagar-3, Taluka and Sub District Registration Ulhasnagar, Dist.
Registration Thane, within the limits of Ulhasnagar Municipal Corporation, owned by Mr. Sunil
Ramchand Teckwani and Mrs. Asmita Sunil Teckwani.

Place : Ulhasnagar - 3
Date : 19.03.2024

(Mr. V. V. Gaikwad)
Authorised Officer

PUBLIC NOTICE

Notice is hereby given to the public at large that we are investigating and verifying the right, title and interest
of (1) Chandrakant Shankar Bhoir an adult Indian Inhabitant, residing at Karave Gaon, Sector-36, Nerul, Navi
Mumbai - 400706, who is a co-owner along with 9 (nine) others being (i) Krushnabai Jaganath Naik, (ii) Alka
Pundalik Patil, (i) Sunita Heeraji Mhatre, (iv) Pushpalal Govardhan Bhoir, (v) Jyoti Sagar Thakur, (vi) Vinaya
Dinesh Patil, (vii) Komal Sumi Vetta, (viii) Sonam Rajesh Mhatre and (ix) Vrushali Pratik Bhoir in respect of his
ownership rights in the properties mentioned in First Schedule hereunder written (“Property No. 17);
(2) Mahadev Tukaram Tandel and Santosh Jayaram Tandel both adult Indian Inhabitants, residing at Karave
Gaon, Sector-36, Nerul, Navi Mumbai - 400706, who are co-owners along with 10 (ten) others being
(i) Rajesh Mahadev Tandel, (ii) Lalita Vikas Tandel, (iii) Nishant Vikas Tandel, (iv) Nihali Vikas Tandel,
(v) Kusum Jayaram Tandel, (vi) Jayprakash Jayaram Tandel, (vii) Tulsabai Narayan Tandel, (viii) Jaywant
Narayan Tandel, (ix) Shaila Arjun and (x) Suman Dattatreya Tandel in respect of their ownership rights in the
properties mentioned in Second Schedule hereunder written (“Property No. 2”); (3) Chandrakant Tukaram
Tandel an adult Indian Inhabitant, residing at Karave Gaon, Sector-36, Nerul, Navi Mumbai- 400706, who is a
co-owner along with 4 (four) others being (i) Bhimabai Hari Tandel, (ii) Ramesh Hari Tandel, (iii) Jayaram Hari
Tandel and (iv) Pandurang Hari Tandel in respect of his ownership rights in the properties mentioned in
Third Schedule hereunder written (“Property No. 3”), (4) Bacchu Krishna Patil adult Indian Inhabitant,
residing at Karave Gaon, Sector-36, Nerul, Navi Mumbai - 400706, in respect of his ownership rights in the
properties mentioned in Fourth Schedule hereunder written (“Property No. 4”), (5) Jagdish Gowar Patil and
Chandrakant Sitaram Patil both adults Indian Inhabitant, residing at Karave Gaon, Sector-36, Nerul, Navi
Mumbai - 400706, along with 19 (nineteen) others being (i) Joma Ganpat Patil, (i) Muktabai Joma Patil,
(iii) Baliram Sitaram Patil, (iv) Yashoda Sitaram Patil, (v) Prasad Pandharinath Madhvi (vi) Pramila Gurunath
Tandel, (vii) Pratibha Paresh Desai, (viii) Vithabai Shegde, (ix) Janabai Nilkanth Kadu, (x) Rekha Mhatre,
(xi) Babybai Pandurang Patil, (xii) Swagat Pandurang Patil, (xiii) Nayana Tukaram Tandel, (xiv) Nutan Vishal
Tandel, (xv) Ashabai Takdeer Patil, (xvi) Sarthak Takdeer Patil, (xvii) Vidhi Takdeer Patil, (xviii) Patubai
Gangaram Tandel, (xix) Babybai Balkrishna Patil in respect of their ownership rights in the properties
mentioned in Fifth Schedule hereunder written (“Property No. 5”) and (6) Mohan Minnath Bhoir an
adult Indian Inhabitant, residing at Karave Gaon, Sector-36, Nerul, Navi Mumbai - 400706, who is a co-owner
along with 8 (eight) others being (i) Asha Dagadu Mhatre, (ii) Ranjana Ulhas Thakur, (iii) Jyotsana Yashwant
Mhatre, (iv) Vandana Ganesh Gaykar, (v) Hareshwar Minnath Bhoir, (vi) Eknath Minnath Bhoir, (vii) Subradra
Jaihind Mhatre and (viii) Jijabai Sawalaram Mhatre in respect of his ownership rights in the properties
mentioned in Sixth Schedule hereunder written (“Property No. 6”). Property No. 1, Property No. 2,
Property No. 3, Property No. 4, Property No. 5 and Property No. 6 are hereinafter collectively referred
to as “Properties”.

Any other person/entities including inter alia any individual, Hindu Undivided Family, a company, bank(s),
and/or financial institution(s), non-banking financial institution(s), trust, a firm, an association of persons
or body of individuals whether incorporated or not, lender(s), creditors(s), and or any authority having any
claim, right, title, interest, share, demand whatsoever in respect of or against the said Premises or any part
thereof by way of sale, transfer, assignment, exchange, mortgage, charge, bequeath, equitable easement,
pledge, tenancy, license, lis pendens, lien, gift, trust, inheritance, possession, lease or encumbrance,
sub-tenancy, care taker basis, occupation possession, family arrangements/settlements, partnership,
decree or order of any court of law, contracts/agreements, lis pendens and/or any liability and/or any writing
and/or any arrangement and/or any commitment or otherwise howsoever into, over or upon the said
Premises howsoever or otherwise are hereby requested to intimate the undersigned in writing with all
supporting documents within 14 (fourteen) days from the date of publication hereof, failing which such claim,
right, title or interest therein shall be deemed to have been waived and/or abandoned and/or released and
shall not be binding in any manner whatsoever.

FIRST SCHEDULE HEREINABOVE REFERRED TO:
(Property No. 1)

PUBLIC NOTICE

NOTICE is hereby given that (i) SSSC Escatics Private Limited
(“SSSCEPL”) (formerly known as Messrs. Shree Sai Sagar Consultants),
and (ii) Messrs. Sai Iscon Developers, a partnership firm having as its
partners Jayesh Tanna and Heena Tanna (collectively “Mortgagors”) have
by and under certain deeds and documents mortgaged the Mortgaged
Property as detailed in the Schedule hereunder written in favour of Altico
Capital India Private Limited (“Altico”) for the credit availed by
SSSCEPL from Altico:
SSSC Escatics Private Limited (formerly known as Messrs. Shree Sai Sagar
Consultants) has DEFAULTED in the repayment of the facility availed and
is liable to pay an amount of Rs. 227,11,68,893 (Rupees Two Hundred
Twenty-Seven Crore Eleven Lakhs Sixty-Eight Thousand Eight Hundred
and Ninety-Three) as on 31st December, 2023.
Altico has issued a statutory notice under Section 13(2) of the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 on 11" December, 2019 to inter-alia the Mortgagors and
SSSCEPL.
By and under a registered Assignment Agreement, Altico sold, assigned and
transferred inter-alia all its rights in respect of the Mortgaged Property unto
our client, Assets Care & Reconstruction Enterprise Limited (“ACRE”).
Subsequently, the physical possession of the Mortgaged Propertywas taken
by the Authorised Officer of the ACRE on 26th May 2023 pursuant to
Section 13 of the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (“SARFAESIACT”).
ACRE is now intending to sell the Mortgaged Property under and in
accordance with the terms of the SARFAESTACT.
The Public at Large (other than the Mortgagors or any of their related
persons/ parties) are hereby called upon to submit any claims it may have in
connection with the Mortgaged Property in writing within a period of 14
(fourteen) days from the date of publication hereof along with documentary
evidence, to the undersigned having its office at 113-114, Free Press House,
Free Press Journal Marg, Nariman Point, Mumbai - 400 021 and/or by
way of email at prachi.dave@dhavalvussonji.com or
objections@dhavalvussonji.com and failure to submit such claim(s), if
any or such persons within the aforementioned period will be considered to
have been waived, released, relinquished and/ or abandoned at such
person(s)' sole risk as to costs and consequences and ACRE shall proceed to
complete the sale of the Mortgaged Property and execute a sale certificate in
favour of the purchaser thereof under and in accordance with the terms of the
SARFAESIACT.
Schedule
(Description of Mortgaged Property)

All that piece or parcel of contiguous land bearing C.T.S. Nos. 550, 550/1 to
5, 551, 551/1 to 19, 552, 552/1 to 7 and bearing Final Plot No.79D
admeasuring approximately 2511 sq. mtrs. as per the title deeds and
admeasuring 2475.4 sq. mtrs. as per the Property Register Card with
structures thereon lying, being and situate at Village Kanheri, Taluka
Borivali in the Registration Sub-District of Mumbai Suburban. The said
Property is bounded as follows:

On or towards the East: By C.T.S. No.544A & 144B;

On or towards the West: By Western Express Highway;

On or towards the North: By C.T.S. No.549B;

On or towards the South: By C.T.S. No.553.

Dated this 23rd day of March, 2024.

PrachiDave
Partner

D/

Dhaval Vussonji & Associates
Advocates & Solicitors

PUBLIC NOTICE

Please take note that Leena
Wd/o Yogesh Kanojia have lost
and/or misplaced the Original
Share Certificate No. 15 bearing
Distinctive Share Nos. 71 to 75
standing in the name of
Gangaben Mansing Kanojia in
respect of Flat No. 98, 9th Floor,
A-1 Apartment, 270, Walkeshwar
Road, Mumbai-400006 and
applied for duplicate share
certificate. Any person having
any objection may make the
same with Proof to the Society
within 15 days, failing which
Duplicate Shares thereof shall be
issued by the Society.
Mumbai, dated this 21st day of
March, 2024.
Sd/-
[Shri. J. V. PARMAR]
Advocate, High Court
Darashaw Building, Chamber
No. 46, 1st Floor, 24,
Jambulwadi, Dhobitalao,
Mumbai-400002

Public Notice

This is to inform the general public
that original share certificate no 02,
Distinctive Nos from 06 to 10 of
Kavita Arun Paudwal a member of
Ganga Bhavan Cooperative Society
having address at A12 Ganga Bhavan
JP Road Andheri Versova 400061 have
been lost / misplaced. The member
of the society has applied for duplicate
shares.

The Society hereby invites claims
and objections from claimants /
objector or objectors for issuance
of duplicate share certificate within
the period of 14 (fourteen) days
from the publication of this notice,
with copies of such documents and
other proofs in support of his / her /
their claims / objections for issuance
of duplicate share certificate to the
secretary of Ganga Bhavan Coopera-
tive Housing Society. If no claims /
objections are received within the
period prescribed above, the society
shall be free to issue duplicate share
certificate in such manner as is provided
under the bye-laws of the society. The
claims / objections, if any, received
by the society shall be dealt with in
the manner provided under the
bye-laws of the society.

Kavita Arun Paudwal
Owner of Flat A12

Mulund West Branch:- Shop No.3,4,
Ground Floor, Om Shivam CHSL,

Off R.P. Road, Near Old Agarwal Hospital,
Mulund(W), Mumbai - 400080

Email :- MulundW.NaviMumbai@bankofindia.co.in

Date:- 20th March, 2024

POSSESSION NOTICE (For Immovable Property)

Whereas, The undersigned being the authorised officer of Bank of India under
the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 and in exercise of powers conferred under Section
13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002
issued a demand notice dated 20.11.2022 calling upon the borrower M/s
Bhakti Hingwala & Co. and Mrs. Beena Yogesh Sejpal (W/o Late Yogesh
Sejpal) to repay the amount mentioned in the notice being Rs 10.02 lakhs +
Uncharged Interest thereon (in words Ten Lakhs Two Thousand and uncharged
interest thereon) within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on him
under sub-section (4) of section 13 of Act read with rule 8 of the Security Interest
Enforcement) Rules, 2002 on this the 20th day of March of the year 2024;

The borrower in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of the Bank of India for an amount Rs. 10.02 lakhs and uncharged
interest thereon.
The borrower's attention is invited to provisions of sub-section (8) of section 13
of the Act, in respect of time available, to redeem the secured assets.
Description of the Inmovable Property
All that part and parcel of the property consisting of Gala No. 29, Ground Floor,
Jamnalaldas Industrial Premises Co-op Soc.Ltd., Opp. Jawahar Talkies, Mulund
West, Mumbai Suburban-Mumbai 400080 Bounded: On the North by KK Gupta
Industrial Estate, On the South by:- Dr. R.P. Road, On the East by :- Ramgopal
Industrial Estate On the West by:-Unique Industrial Estate

Date:20.03.2024 Sd/-
Place: Mulund Authorized Officer, Bank of India

cani ot inan BOI 7‘“&{

Relationship beyond banking

Ref: Mul(W)/ADV/2023-24/195

Ganga Bhavan

CIN: L67100MH1995PLC093797

Regd. Office: IIFL House, Sun Infotech Park, Road No. 16V,

Plot No.B-23, Thane Industrial Area, Wagle Estate, Thane - 400604

Tel: (91-22) 41035000 - Fax: (91-22) 25806654 * E-mail: reach@iifl.com « Website: www.iifl.com

IIFL

FINANCE

Survey No. Hissa No. Area
224 2B 5 Ares i.e. 500 square meters
224 16A 12 Ares i.e. 1200 square meters

Owners - Chandrakant Shankar Bhoir

Co-owners - (i) Krushnabai Jaganath Naik, (ii) Alka Pundalik Patil, (iii) Sunita Heeraji Mhatre, (iv) Pushpalal
Govardhan Bhoir, (v) Jyoti Sagar Thakur, (vi) Vinaya Dinesh Patil, (vii) Komal Sumi Vetta, (viii) Sonam Rajesh
Mhatre, (ix) Vrushali Pratik Bhoir

SECOND SCHEDULE HEREINABOVE REFERRED TO:
(Property No. 2)

Survey No. Hissa No. Area

163 1 5.6 Ares i.e. 560 square meters
164 10A 1 Are i.e. 100 square meters
164 10C 6.6 Ares i.e. 660 square meters
165 2C 2 Ares i.e. 200 square meters
223 4 3 Ares i.e. 300 square meters
224 26/2 3 Ares i.e. 300 square meters

Owners - 1. Mahadev Tukaram Tandel, 2. Santosh Jayaram Tandel

Co-owners - (i) Rajesh Mahadev Tandel, (i) Lalita Vikas Tandel, (iii) Nishant Vikas Tandel, (iv) Nihali Vikas
Tandel, (v) Kusum Jayaram Tandel, (vi) Jayprakash Jayaram Tandel, (vii) Tulsabai Narayan Tandel,
(viii) Jaywant Narayan Tandel, (ix) ShailaArjun, (x) Suman Dattatreya Tandel

THIRD SCHEDULE HEREINABOVE REFERRED TO:
(Property No. 3)

Survey No. Hissa No. Area

174 1 12.5 Ares i.e. 1250 square meters

9.3 Ares i.e. 930 square meters

Owners - 1. Chandrakant Tukaram Tandel

Co-owners - (i) Bhimabai Hari Tandel, (ii) Ramesh Hari Tandel, (iii) Jayaram Hari Tandel, (iv) Pandurang
Hari Tandel

FOURTH SCHEDULE HEREINABOVE REFERRED TO:
(Property No. 4)

Survey No. Hissa No. Area

177 2 1.8 Ares i.e. 180 square meters
177 3 3.8 Ares i.e. 380 square meters
177 4 5.8 Ares i.e. 580 square meters

Owners - 1. Bacchu Krishna Patil

FIFTH SCHEDULE HEREINABOVE REFERRED TO:
(Property No. 5)

Survey No. Hissa No. Area

144 6 13.15 Ares i.e. 1315 square meters

Owners - 1. Jagdish Gowar Patil, 2. Chandrakant Sitaram Patil

Co-owners - (i) Joma Ganpat Patil, (ii) Muktabai Joma Patil, (iii) Baliram Sitaram Patil, (iv) Yashoda Sitaram
Patil, (v) Prasad Pandharinath Madhvi, (vi) Pramila Gurunath Tandel, (vii) Pratibha Paresh Desai,
(viii) Vithabai Shegde, (ix) Janabai Nilkanth Kadu, (x) Rekha Mhatre, (xi) Babybai Pandurang Patil,
(xii) Swagat Pandurang Patil, (xiii) Nayana Tukaram Tandel, (xiv) Nutan Vishal Tandel, (xv) Ashabai Takdeer
Patil, (xvi) Sarthak Takdeer Patil, (xvii) Vidhi Takdeer Patil, (xviii) Patubai Gangaram Tandel,
(xix) Babybai Balkrishna Patil

SIXTH SCHEDULE HEREINABOVE REFERRED TO:
(Property No. 6)

Survey No. Hissa No. Area

170 1 7.9 Ares i.e. 790 square meters

Owners - 1. Mohan Minnath Bhoir

Co-owners - (i) Asha Dagadu Mhatre, (ii) Ranjana Ulhas Thakur, (iii) Jyotsana Yashwant Mhatre,
(iv) Vandana Ganesh Gaykar, (v) Hareshwar Minnath Bhoir, (vi) Eknath Minnath Bhoir, (vii) Subradra Jaihind
Mhatre, (viii) Jijabai Sawalaram Mhatre

All the above mentioned agricultural land parcels are situate, lying and being at Village Karave,
District Thane.

Dated this 23" day of March, 2024

for .

LEXICON
LAW PARTNERS

ADVOCATES & SOLICITORS

Mulla House, 4" Floor
51, M.G. Road, Fort,
Mumbai - 400 001

Sd/-
Partner

PUBLIC NOTICE OF E-AUCTION OF GOLD ORNAMENTS

Itis hereby notified to all concerned borrower(s) in specific and the public, in general, that we, lIFL Finance Limited (“lIFL") are
auctioning gold ornaments of defaulted customers who neither regularized their loans nor paid the outstanding amount
despite being informed through registered auction notices and repeated reminders. Public auction of the gold ornaments
pledged in the following loan accounts will be conducted online through E-Procurement Technologies Limited on their online
auction platform https://egold.auctiontiger.net on 24.03.2024. Change in venue or date (if any) will be displayed at the
auction center. If for any reason the E-Auction cannot be held on the date mentioned herein or the auction does not get
completed on the same day, IIFL reserves the right to conduct or proceed with the said auction on any subsequent date on the
auction platform and/or auction center present in the respective talukas within the respective district on the same terms and
conditions. The balance items which were left shall be auctioned on subsequent working days after displaying the details on
auction platform and/or auction center present in the respective talukas within the respective district. If the customer is
deceased, then all the conditions pertaining to auction will be applicable to nominee/legal heir.

Branch name: MUMBAI G8H GL Gold Loan A/C No. : GL26899174, GL28101178, GL29689504, GL30731614, GL30269524,
GL29703517,GL30272142

Branch name: MUMBAI NM-MUMBAI G8H GL Gold Loan A/C No. : GL21204164, GL25537318, GL26476023, GL26428625,
GL26889592, GL25620169, GL28505130, GL21392024, GL20449725, GL19845788, GL29432726, GL24604784,GL25259541,
GL21110256, GL28968546, GL26805407, GL26492489, GL26622824, GL21798719, GL26489255, GL26568486, GL21538380,
GL21990693,GL19761413,GL26489488, GL31500981, GL29589322, GL26696758, GL27078454, GL23835850, GL19731594,
GL28707334,GL23548858, GL27055125, GL26513471,GL26853208, GL26851739, GL26804380, GL19887297, GL24506069,
GL30884344, GL24059423, GL28362069, GL21971304, GL20813369, GL19690712, GL20254554, GL21491468, GL26204747,
GL19710332, GL24875455,GL29591986, GL19771246,GL21876039, GL26474686, GL27127072,GL23612381,GL25904819,
GL24955494,GL26477141,GL23475764,GL26395155, GL21691854, GL27487339, GL27565433,GL27616347,GL27377790,
GL27666317,GL26889317,GL27596160, GL27965086, GL30861892, GL22571965, GL26587213, GL25289521, GL28216837,
GL23849568,GL19836362, GL26581467, GL25093450, GL27650711, GL27926379, GL25413777,GL25852571,GL27335791,
GL24973813,GL19820961, GL26777606, GL24454821,GL28361801, GL25593184, GL24940959, GL24748398, GL26385598,
GL26283854, GL27603492, GL24532076, GL21077946, GL26848980, GL27059705, GL28495698, GL24161644, GL26963921,
GL27101526,GL23564184,GL29862631,GL29865832, GL26749615, GL19652605, GL21323312, GL20765508, GL19939248,
GL19768112,GL27121730,GL26753108, GL27140658, GL25704583, GL22978086, GL25893488, GL29572495, GL19847354,
GL30847372,GL28633495,GL21327566, GL26818310, GL26963241, GL20481179, GL26907945, GL27738171,GL21314176,
GL28384892,GL23873469,GL22768945,GL21315549,GL24515964,GL20032952,GL19829770

Branch name: MUMBAI-ANDHERI (E) MAHAKALI CAVES ROAD GL Gold Loan A/C No. : GL24780472, GL30754612,
GL19269482,GL22121415,GL31437328,GL22149182, GL28549372, GL24124030, GL23559409, GL28061266, GL26998496,
GL26982917,GL24840642, GL28378976, GL24839770, GL30746745, GL21590826, GL18223153, GL26938904, GL26943400,
GL27374215,GL24829101,GL28821890,GL31967813,GL32010010

Branch name: MUMBAI-ANDHERI (E) MAROL MAROSHI ROAD GL Gold Loan A/C No. : GL27207465, GL28781192,
GL27217893,GL26620613,GL26642380,GL24264618,GL26761796,GL26750525,GL32709881

Branch name: MUMBAI-ANDHERI JP ROAD GL Gold Loan A/C No. : GL19422770, GL24622932, GL24627958, GL24756031,
GL28740989,GL24741007,GL26165376,GL26167674,GL26543348,GL26523641,GL26010263,GL25995574,GL19850505
Branch name: MUMBAI-ANDHERI KURLA ROAD GL Gold Loan A/C No. : GL24526106, GL30230904, GL27321528,
(24833895, GL27377863, GL25990580, GL24699041, GL27339683, GL27348465, GL27062814, GL27502547, GL24381989,
GL24386312,GL29942089, GL30387830, GL28286555, GL24193155, GL19868645, GL25999188, GL26807699, GL26825398,
GL24990648,GL31957563,GL24992269,GL26064024, GL25460030,GL32915949, GL32924682

Branch name: MUMBAI-BANDRA (W) GL Gold Loan A/C No. : GL24417214, GL25437903, GL25422934, GL29220598,
(29220442, GL23770990, GL26960921, GL29460606, GL21830036, GL27441176, GL19884997, GL26243034, GL22680034,
GL24897245,GL24895405, GL20452686, GL25117492, GL25989665, GL19052964, GL26510802, GL26491872,GL19771617,
GL26499171,GL26505970, GL26446976, GL26455453, GL23967456, GL26883824, GL25259323, GL26480063, GL26476007,
GL24229553,GL23671904, GL28832537, GL24435597, GL29949490, GL30650175, GL21829488, GL25924531, GL19806420,
GL24437803,GL24435166, GL24663416,GL26671076, GL26673103, GL19552382, GL26430283, GL26456142, GL26910645,
GL28345898,GL26606176, GL26579567, GL27242655, GL27244139, GL30733738, GL24896024, GL24897368, GL24670852,
GL31235054, GL24651971, GL25765321, GL26749709, GL25395717, GL31898898, GL31899577, GL26167684, GL29319583,
GL26164066,GL32597050

Branch name: MUMBAI-BORIVALI (WEST) GL Gold Loan A/C No. : GL26020681, GL26037451, GL19796825, GL24976858,
GL24972563,GL26023774,GL26038015, GL25879830, GL25860719, GL24783879, GL26113618, GL26102435, GL26023316,
GL26574239, GL26555285, GL27623482, GL25592575, GL25729919, GL25741100, GL26431294, GL26456726, GL30105050,
GL24091484,GL24081670, GL26645896, GL26023627, GL26038012, GL26616822, GL26618931, GL26644173, GL27466929,
GL27475855,GL27052331,GL27035679, GL27324097, GL22209456, GL27162552, GL27141530, GL27492146,GL25045767,
GL27928843,GL27921832,GL28425138

Branch name: MUMBAI-BORIVALI EAST GL Gold Loan A/C No. : GL26623898, GL26645031, GL24955798, GL28716436,
GL24688471,GL28840624, GL25759135, GL24266463, GL27146115,GL26706142, GL26689870, GL26776529, GL26795791,
GL26687935,GL26705674,GL26251284,GL25335373

Branch name: MUMBAI-GOREGAON WEST GL Gold Loan A/C No. : GL26688266, GL24379228, GL24388840, GL24474485,
GL24460296,GL27547570,GL27541613,GL26018652, GL26877749, GL26894393, GL26905410, GL26006086, GL25995680,
GL26100857,GL26100809, GL28294759, GL24866113, GL24880331, GL28267229, GL26356584, GL26363117, GL24199798,
GL29545738,GL29536368

Branch name: MUMBAI-Juhu Royal Rainbow GL Gold Loan A/C No. : GL33703033, GL33705269, GL33451576,GL27321956
Branch name: MUMBAI-KANDIVALI (E) GL Gold Loan A/C No. : GL26761259, GL26748178, GL26699301, GL21150139,
GL26297003, GL26302031, GL26610224, GL26597496, GL26204144,GL25301219, GL25300790, GL26203698, GL25316180,
GL27019421,GL27018559, GL26203927, GL26845264, GL26867987, GL19674407, GL24635343, GL28021040, GL24647798,
GL26201350, GL26226664, GL26053962, GL26069425, GL26065577, GL27148015, GL24502345, GL25612762, GL26056187,
GL26016106,GL20072270, GL27038336, GL27044575,GL20985612, GL30152829, GL26639999, GL26615865, GL31858200,
GL21799781

Branch name: MUMBAI-KANDIVALI (W) CHARKOP SECTOR 1 GL Gold Loan A/C No. : GL26224383, GL26208614,
GL27043652,GL27042101,GL25808909,GL25778513,GL26305409, GL26300303

Branch name: MUMBAI-MALAD (E) KURAR VILLAGE SANGEETA APARTMENT GL Gold Loan A/C No. : GL25730947,
GL26178104,GL26430155,GL25179333,GL27155479,GL25079851, GL28598873, GL26195245, GL24774809, GL23771249,
GL23779045,GL29592627, GL24665186, GL24671692, GL24701277,GL31355762, GL24715586, GL19638888, GL24607100,
GL24604397,GL25260820, GL24571564, GL24558056, GL27428924, GL27449079, GL26127747,GL26142452,GL26098364,
GL26110167,GL25929011, GL25734061, GL25595324, GL24826907, GL27890338, GL26034586, GL21777548,GL25741138,
GL25730075,GL28312616, GL24390288, GL26010111, GL26642383, GL26636619, GL20921387, GL26000623, GL29591444,
GL24860306,GL24847176,GL26337689, GL28508164, GL23945569, GL25391525, GL23936679, GL28602126,GL19727115,
GL26667990,GL26675857,GL26194587,GL26176123,GL32194806,GL32177659,GL27107878,GL27108782

Branch name: MUMBAI-MALAD (W) ORLEM TANK ROAD GL Gold Loan A/C No. : GL26002887, GL26855849, GL26868816,
GL24920077,GL30646829, GL24908866, GL26873853,GL26890819

Branch name: MUMBAI-SANTACRUZ (E) GL Gold Loan A/C No. : GL25605079, GL27024184, GL27017468, GL24956791,
GL24942959, GL28043094, GL24693333, GL24686674, GL19854762, GL26179280, GL27428712, GL28364515, GL26676883,
GL27608296,GL24819135,GL27577912,GL28216864, GL27308139, GL27168655, GL23577642, GL26028258, GL28364575,
GL26655985,GL25261197,GL27637551,GL24951663, GL21901577, GL20965846, GL27140352, GL25386946, GL25701593,
GL27062934,GL21929046,GL28291110, GL27527631, GL22499314, GL21639516, GL28577812, GL31451069, GL24832949,
GL25233597,GL20096182, GL25747577, GL24477357, GL24464761, GL24106798, GL24094850, GL24770820, GL24778101,
GL27592640,GL27609790, GL26949645, GL30621936, GL26566777, GL19360743, GL25512427,GL28072146,GL24745987,
GL26098553,GL20510868, GL27498327,GL28229190, GL25666502, GL25467331,GL27538705

Branch name: MUMBAI-SANTACRUZ (W) S V ROAD GL Gold Loan A/C No. : GL19613832, GL24781365, GI19143172,
GL20075436,GL25318739,GL24890447,GL19662344,GL19569853,GL19673532,GL33220860, GL33228728

The E-Auction shall be conducted on “AS IS WHERE IS”, “AS IS WHAT IS” and “WHATEVER THERE IS" basis and IIFL does not
make any representation or warranties regards quality, purity, caratage, weight or valuation of the said gold ornaments. The E-
Auction process and the sale (if any) pursuant to such E-Auction shall be subject to terms and conditions as IIFL may at its
sole discretion deem fit to impose. IIFL, at its absolute sole discretion, may either postpone or remove, any of accounts from
auction list and any proceedings without prior notice and without assigning any reason therefor and to reject any or all the
bids or offers without assigning any reason for the same. Details of defaulting borrower(s), pledged ornaments and other
details have been displayed at the respective branch. The defaulter borrower(s) have an option to repay the entire dues
including up to date interest and all applicable charges and close or regularize their loan account even after publication of this
notice but in any case till the date of auction, failing which the pledged gold ornaments will be sold and balance dues (if any)
will be recovered with interest and costs. However, the defaulter loans which are closed or regularized on or after this
publication, will have to bear the proportionate publication charge. Borrowers are requested to submit/update their latest
bank account details for refund of excess auction proceeds, if any.

For detailed information, terms and conditions, contact the concerned branch office of IIFL Finance Limited.

Date: 23.03.2024 Sd/
Place: MUMBAI SUBUEBAN AUTHORISED SIGNATORY

IIFL FINANCE LIMITED

COSMOS BANK Ez‘r:;vs;rgn%x?ee&fgroeesza? Fﬁ?itlztoﬂeglﬁll:ﬁlrllg, 1st Floor, Ranade Road
& Gokhale Road Junction, Gokhale Road (North), Dadar (West),
Mumbai 400 028. Phone No. 022- 69476054/57/58
POSSESSION NOTICE [Rule-8(1)] - for Inmovable Property
Whereas, the undersigned being the Authorised Officer of The Cosmos Co-op. Bank Ltd.,
under the Securitisation & Reconstruction of Financial Assets and Enforcement of Security
Interest Act 2002 (54 of 2002) and in exercise of the powers conferred u/s 13(12) read with
rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a Demand Notice dated
30.12.2023 to thereby calling upon the Borrower Firm- M/s. Shanti Traders (Partnership
Firm) Through its Partner/Mortgagor- 1. Mr. Harakchand Ranmal Shah since deceased
through its legal heirs-i) Smt. Hansa Harakchand Shah ii) Mr. Ankit Harckchand Shah and
iiiy Mrs. Jeegal Joshi, Partner:- Mr. Shantilal Ranmal Shah Co-Borrower/ Mortgagor:-
Mr. Hansa Harakchand Shah, Co-Borrowers:- 1. Mr. Nemchand Ranmal Shah & 2. Mrs.
Mukta Nemchand Shah and Guarantors- 1. Mr. Sunder Pijinappa Kotian & 2. Mr. Keshaviji
Bhoja Gada to repay the amount as mentioned in the notice being < 8,36,62,070.91
(Rupees Eight Crores Thirty Six Lakhs Sixty Two Thousand Seventy & Paisa Ninety
One Only) plus further interest and charges thereon within 60 days from the date of receipt
ofthe said notice.
The Borrower Firm through its Partners, Co-Borrowers, Mortgagors & Guarantors having
failed to repay the amount, notice is hereby given to the Borrower Firm through its
Partners, Co-Borrowers, Mortgagors & Guarantors and the public in general that the
undersigned has taken CONSTRUCTIVE POSSESSION of the property described herein
below, in exercise of powers conferred on him under sub-section (4) of section 13 of Act
read with rule 8 of the Security Interest (Enforcement) Rules, 2002 on 20" March 2024.
The Borrower Firm through its Partners, Co-Borrowers, Mortgagors & Guarantors
attention is invited to provisions of sub section (8) of section 13 of the Act in respect of time
available to redeem the secured assets.
The Borrower Firm through its Partners, Co-Borrowers, Mortgagors & Guarantors in particular
and the public in general is hereby cautioned not to deal with the property and any dealings
with the property will be subject to the charge of The Cosmos Co-Op. Bank Ltd. for an
amountmentioned here in above with interest, cost andincidental charges thereon.
DESCRIPTION OF IMMOVABLE PROPERTY (SECURED ASSETS)
All that piece and parcel of Flat No.27-A, admeasuring 63.08 sq. mirs. (approx.) i.e. 679
Sq. ft. (Super built up area) and Flat No.27-B, admeasuring 42.82 sq. mtrs. (approx.) i.e.
461 Sq. ft (Super Built up area) situated on the 10th floor in A-Wing of "Konark Indraprasth
Co-operative Housing Society Ltd." constructed on piece and parcel of land bearing C.T.S
Nos. 665 part, 666 part, 667 part, 699 part, 700 part situate, lying and being at Sarvodaya
Nagar, Jain Mandir Road, Mulund (West), Mumbai 400 080. sd

Authorised Officer
Under SARFAESI Act, 2002
The Cosmos Co-operative Bank Ltd.

THE GOSMOS CO-OP. BANK LTD.

(Multstate Schoduied Bank)

Date: 20.03.2024
Place: Mulund West, Mumbai

FORMA
PUBLIC ANNOUNCEMENT
(Regutation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
UGL ENGINEERING PRIVATE LIMITED

1. | Name of corporate person UGL ENGINEERING PRIVATE LIMITED
2. | Date of incorporation of 24/07/2013
corporate person
3. | Authority under which corporate
person is incorporated /
registered
4. | Corporate Identity Number

Registrar of Companies,
Maharashtra, Mumbai

U74999MH2013PTC246084

-Number-of corporate person
5. | Address of the Registered
Office and Principal Office
(If Any) of corporate person

B-7, Om Parshwanath apartments,
Desai & Sheth nagar, Sai baba nagar,
Borivali (West), Mumbai — 400092,
Maharashtra, India.

22" March, 2024

6. | Liquidation Commencement
Date Of Corporate Person

7. | Name, address, email address,
telephone number and the
registration number of the
Liquidator

Ms. Nayana Premiji Savala

1/101-A, Vishal Susheel CHS,

Nariman Road, Vile Parle East,
Mumbai 400 057 Maharashtra, India
Email: nalinisavala@gmail.com

Tel.: 9082605500 IP Registration No:
IBBI/IPA-003/IP-N00051/2017-18/10491
20" April, 2024

L

Last date for submission of
claims

Notice is hereby given that UGL Engineering Private Limited has commenced
voluntary liquidation on 22" March, 2024.

The stakeholders of UGL Engineering Private Limited are hereby called upon to
submit a proof of their claims, on or before 20" April, 2024, to the liquidator at the
address mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic means only.
All other stakeholders may submit the proof of claims in person, by post or by
electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of the Liquidator:

Date : 23" March, 2024 SD/-
Place : Mumbai Nayana Premji Savala
Liquidator

| CIN: L67100MH1995PLC093797

Regd. Office: [IFL House, Sun Infotech Park,

Road No. 16V, Plot No.B-23, Thane Industrial Area,
Wagle Estate, Thane - 400604

Tel: (91-22) 41035000 * Fax: (91-22) 25806654
E-mail: reach@iifl.com + Website: www.iifl.com

FINANCE

PUBLIC NOTICE OF E-AUCTION OF GOLD ORNAMENTS

It is hereby notified to all concerned borrower(s) in specific and the public, in
general, that we, IIFL Finance Limited (“IIFL") are auctioning gold ornaments of
defaulted customers who neither regularized their loans nor paid the outstanding
amount despite being informed through registered auction notices and repeated
reminders. Public auction of the gold ornaments pledged in the following loan
accounts will be conducted online through E-Procurement Technologies Limited
on their online auction platform https://egold.auctiontiger.net on 24.03.2024.
Change in venue or date (if any) will be displayed at the auction center. If for any
reason the E-Auction cannot be held on the date mentioned herein or the auction
does not get completed on the same day, IIFL reserves the right to conduct or
proceed with the said auction on any subsequent date on the auction platform
and/or auction center present in the respective talukas within the respective
district on the same terms and conditions. The balance items which were left shall
be auctioned on subsequent working days after displaying the details on auction
platform and/or auction center present in the respective talukas within the
respective district. If the customer is deceased, then all the conditions pertaining
to auction will be applicable to nominee/legal heir.

Branch name: PARBHANI-STATION ROAD GL Gold Loan A/C No. : GL19824649,
GL24515385, GL28482592, GL25489224, GL29061848, GL25257436,
GL25986881, GL24037207, GL24226665, GL24236485, GL22752227,
GL25562631,GL25572380,GL19770627

The E-Auction shall be conducted on “AS IS WHERE 1S”, “AS IS WHAT IS” and
“WHATEVER THERE 1S" basis and IIFL does not make any representation or
warranties regards quality, purity, caratage, weight or valuation of the said gold
ornaments. The E-Auction process and the sale (if any) pursuant to such E-Auction
shall be subject to terms and conditions as IIFL may at its sole discretion deem fit
toimpose. lIFL, atits absolute sole discretion, may either postpone or remove, any
of accounts from auction list and any proceedings without prior notice and
without assigning any reason therefor and to reject any or all the bids or offers
without assigning any reason for the same. Details of defaulting borrower(s),
pledged ornaments and other details have been displayed at the respective
branch. The defaulter borrower(s) have an option to repay the entire dues
including up to date interest and all applicable charges and close or regularize
their loan account even after publication of this notice but in any case till the date
of auction, failing which the pledged gold ornaments will be sold and balance dues
(if any) will be recovered with interest and costs. However, the defaulter loans
which are closed or regularized on or after this publication, will have to bear the
proportionate publication charge. Borrowers are requested to submit/update their
latest bank account details for refund of excess auction proceeds, if any.

For detailed information, terms and conditions, contact the concerned branch
office of IIFL Finance Limited.

Date: 23.03.2024 Sd/
Place: PARBHANI AUTHORISED SIGNATORY

IIFL FINANCE LIMITED
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